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- HE CODE OFCRIMINAL PROCEDURE (AMENDMENT)
ACT 1978

- No. 45 oF 1978

[18th D‘éceﬁibqr, 1978.]

An'Aet fur’tfiér to“ateénd the Code of Criminal Rrocedure; 1973.

,}BE)rtmen\aci;,ed by Panhament in; the Twenty-mnth) Year of the Repubhc
of India as follows:— : :

i
i

ghor-g» N . L'1s Act may be ca,lled the Code of Cnmmal Procedure (Amend-
titte. & . ment)A

?nn;irtld; . 2 of 1974,

section 2. k
Wat the end.

Amend- 4. In section 11 of the principal Act, to subssection (1), the following

ment of proviso shall be added, namely:-—

gection 11. .

“Provided that the State Government iay, after consultation
with the High Court, establish, for any local area, one or miore
Special Courts of Judicial Magistrates of the first class or of the
second class to try any particular case or particuldr class of cases,
and where any such Special Court is established, no other Court of

Magistrate in the local area shall have jurisdiction to try any case
or class of cases for the trial of which such Special Court of Judicial
Magistrate has been established.”.
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4. In section 13 of-the prineipal ‘Aeti— = - . 0 e el

; (z) in sub sectlon (1) for ‘the words “ot the second class, in
!' » respect to particular cases or to particular classes of cases or to
Losutieasey generdlly, in any distriet, not: keing -a metropolitan area:”, the
~ words “of the first class or of the seeond: class, in-respect to: partl-

. cular cases or to.particular classes of cases, in any. local area, not
being a metropolitan area:” shall be substltuted o

(i1) after sub-section (2), the {following sub-section shall be
inserted, namely: —

“(3) The High Court may empower a Special Judicial

- Magistrate to exercise the powers of a Metropolifan Magistrate

in relation to any metropolitan area outside his; local juris-
-diction.”. :

$ In section 14 of the principal Act,—

(a) to sub-section (1) ‘rhe foHOng prov1so ‘shall be added
namely —

““Provided that the Court “of a Speelal Jud1C1a1 Magistrate
may hold its sitting at any place withih the local area foriwhich
. 1t is established.”; .

(b) after sub-sectlon (2) i thg fﬂfelleWii‘lg‘sub-ée;c',tibn’{'sfl"l":',i}all be

111<erted namely:-—

“(3) Where tHe local jurisdictionn of a Mag1strate appom—
~ ted ‘linder géction ‘11 or section 18 o ‘section: 18, extends( to an
“Hbea beyofid’ the district, or the' metropohtah area, ‘ag thé case

may be, in which he ordmarllv holds Court any reference in

réqiiires, 4s.a v_ference
to the Court of Sess10n Chlef Jud1C1a1 ‘Magistrate, ‘or ~ Chief

st o Metropolitan, Maglstrate as the case may be, exercising juris-
S ~diction in relation to, the saxd district or metropohtan area.’.

- 6:In seetion 18 of' the -=principa1' Ae‘e,’--—-

(;) in sub section (1), the ‘words “or to cases generally”' shall

B ;Be omitted;

: (Z?») fOI‘ Sllb-SectIOn (3), the following sub-section shan be
substltuted namely: — : ' B

“(3) The High: Court or the State Government, as the case

" may be, may -empower. any. . Special: Metropqéh’can l\/_[agxstrate to

exercise;, in.any loeal avea outside the. metxopohtan area, the
powers -of a: Judicial- Magistrate -of the. first class.™ - <ir iz

Amend.
ment of
gection 14,

Amend-
ment of
section 18,



- Godevof Criminal Procedure (Amendment) . . . .{acw. 43

Amend- 7. In section 20 of the principal Act,.in, subssection (2),—

ment of

section 20. (a) for the words “all or any”, the word “such” shall be subs-

t1tuted

: (b) after the Words “in force” the Words “, as may be d1rected
' by the State Government” shall be inserted. :

Substitu. " 8. For section 24 of the prmc1pa1 Act the followmg sectlon shall be
tion of substituted, namely:—

new sec-

tion for

Section 24, :

Publie “24. (1) For every High Court, the Central Government or the
Prosecu. © - State Government shall, after consultation with the High Court, ap-
tors. ‘point a Public Prosecutor and may also appoint one or more Addi-

tional Public Prosecutors, for conducting in such Court, any prosecu-
tion, appeal or other proceeding on behalf of the Central Government
or State Government, as the case may be,

(2) The Central Government may appoint one or more Public
; ;. Prosecutors for ithe purpose of conducting any case or class of cases
o I any district or local area, :

(3) For every district, the State Government sha'l\i epr;oint a
*Public Prosecutor and may. also appoint one or more  Additional Pub-
~lic Prosecutors for the district: : :

Provided, that the Public Prosecutor or Additional Pu.bhc Prose=«

., cutor appointed for one district may be appointed also to be a Public -
Prosecutor or an-Additional Publi¢ Prosecutor as the case may be for

another district. ; R ’

5. (4) The District Magistrate shall, in consultatlon with the
r Sessmns Judge prepare a panel,of names of persons, who are, in his

hc Prosecutors for the dlstrlct

" (5) No person shall be appomted by ‘thé State” GoVernment as

the Public Prosecutor or Addltlonal Public Prosecutor for the district

- “unless his name appears in the panel of names prepared by the Dis+
“ frict Maglstrate under subesectlon ©N '

(6) Notwithstanding anything contained in- Sub-Sectlon (5) where
in a State there exists’ a regular Cadre of Prosécuting Officers, the
State Government shall appoint a Public Prosecutor or an Additional
Public Prosecutor only from:among the persons constituting such
Cadre::

- Provided that where, in the oplmon of the’ State Government 1o
suitable person is avallable in such Cadre for such appomtment thdt
Government may appoint a person as Public Prosecutor or Additional
“Public Prosecutor, as the case may be, from the panel of names pre=
pared by the Dlstrlct Magistrate under sub section (4). '

S {7) A person shall he eligible to bé appointed as a Public Proses
© cutor or an Additiohal Public Prosecutor: under sub-seetion:: (1) or sub=
gection (2) or sub-section (3). or sub-section (6); only. if; he has beer

in practice as: an: advocate for ot Jess; ithan’ sgven -years.




N S

© (8) The Central Government or the State Government may ap-
point, for the purposes of ary case or class of cases, a person who has
been in practice as an advocate for not less than ten years as a Special
Public Prosecutor. ’

(9) For the purposes of sub-section (7) and sub-section (8), the
-period during which a person has been in practice as a pleader, or

has rendered (whether before or after the commencement of this
Code) service as a Public Prosecutor or as an Additional Public Pro- -

secutor or Assistant Public Prosecutor or other Prosecuting Officer,
by whatever name called, shall be deemed to be the period during
which such person has been in practice as an advocate.”.

9. In section 25 of the principal Act, after sub-section (1), the follow-
ing sub-section shall be inserted, namely: —

¥(1A) The Central Giovernment may appoint one or more Assis- -

tant Public Prosecutors for the purpose of conducting any case or
class of cases in the Courts of Magistrates.”.

"10. In section 102 of the pr1nc1pa1 Act, after ‘sub-section (2), the
followmg sub-sectlon shall’ be inserted, namely — :

“(3) Every police oﬁ‘icer acting under sub- sectlon (1) shall

. forthwith report the seizure to the Madlstrate having jurisdiction and
“ where the ‘property’ séized is such that it cannot be convemen‘fly

transported to the Court, he may give custody thereof to any person

g om: his executing a bond undertaking :to produce the property
...~ before the Court as and when required and to give effect to the
further orders of the Court as to the disposal.of the same.”,

711 In section 107 of the principal Act, insub-section (1), after the
wokds “ordered to execute a bond,”, the words ‘with ‘or without sureties,”
sHall be 1nserted s : S

12 In sectlon 123 of the pr1n01pa1 Act——

~ (i) in sub-section (1), for the words “the Chief Judicial Magis-
_trate”, the words and figures “the District Magistrate in the case of

an order passed by an Executive Magistraté under section 117, or
" the Chief Judicial Maglstrate in any other case” shall be substituted;

(i) in- sub-sections (2), (5), (6),. (7) and (9), er the words

- “Chief Judicial Magistrate”, wherever they occur, the words and
- figures “District Magistrate, in the case of an order passed by an

Fxecutive - Magistrate under. section 11%, or  ‘the Chief .Judicial

’.':"Maglstrate ‘in any other case” shall be substltuted

13 In sectlon 167 - of the prmmpal Act in the prov1so to sub-sectlon

()) -~

(a) for paragraph (a), the following paragraph shall be substi-

| tuted namely —

cused person otherW1se than.in the custody .of the pohce beyond
.. the. period-of - fitteen days,. if he is satisfied that adequate grounds
“exist for doing so, but no Magistrate shall authorise the detention

“ (a) the Maglstrate may authorlse the detentlon of the ac--

o | RBPEALRP)
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Amend.-
ment of
section
25,

Amend-
ment of
section
102,

Amend-
ment of
section
107.
Amend-
ment of

section
123.

"Amend-

ment of
section
167,
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»0f the.accused person in custody under this paragraph for a total
- period exceeding,—

(i) mninety -days, where the investigation relates t¢ an
offence punishable with death, imprisonment for life or im-
prisonment for a term of not lesg than ten years;

» (i) sixty days, where the investigation relates to any
other offence, : )

and, on the expiry of the sa1d period of ninety days or sixty
days, as the case may be, the accused person shall be released
on bail if he is prepared to and does furnish bail, and .every '
person released on bail under this sub-section shall be deemed
- to- be so teleased under the provmons of Chapter XXXIII for
the purposes of that Chapter;”; :

(b) the Ewxplanation shall be numbered as Eacplanation I, and
defore Explanation II, as so numbered, the following Ewxplanation
shall be inserted, namely:—

“Explanation T—For the avoidance of -doubts, it is ‘hereby
“declared that, notwithstanding the expiry of the period. spec1ﬁed
_in paragraph (a), the accused shall be detamed in custody so long
as he does not :Eurmsh bail™; s

. (c) after sub-sectlon {(2), the followmg sub sect1on shall be
msexted namely:— :

“(2A) Notwithstanding - anythmg contained in - sub-section
' (1) or sub-section' (2), the officer in charge of the police station
-or the police officer making the investigation, if he is not below
the rank of a sub-inspector, may, where a Judicial Magistrate is
--::not available, transmit to the nearest Executive Magistrate, on
- -whom: the powers of :a Judicial Magistrate or Metropolitan Magis-
trate have been conferred, a copy of the entry in the diary-here-
inafter prescribed relating to the case, and shall, at the same time,
forward the accused to.stich Executive Magistrate, and theéretipon
- such Executive Magistrate, may, for reasons to be recorded in
..~writing, autherise the detention of the -accused person in such
.+ custody as he may think fit for a term hot exceeding seven days
-in the aggregate; and, on the expiry of the period of detention
so authorised, the accused person shall be released on bail
-except whefe an .order for further detention of the accused
person has been made by a Magistrate competent to make such

© -order; and, where an order-for such furtber detention is made,
" the period during which the accused person was detained: in
custody undér the orders: made by -an ‘FExecutive Magisfrate
under this sub~sect1on shall be taken into account in computing
‘the period spemﬁed in ‘paragraph (¢) ‘of the proviso 4o “sub-
section (2): i i it

., . Provided that before the expiry of the perlod aforesald the
l Executwe Magistrate ‘shall transmit to the nearest Judicial
o Maglstrate the records of the case together With accof
e entrles in the dlary relatmg to the case wh1¢h Was thfgsmjtted
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v o0 ctorhim by the officer in charge of: the: poifiz:e station or the pbhce
officer making the investigation, ias -the ¢ase may<be.” i

14, The provisions of ' sectlon 167 of the pr1nc1pa1 Act as’ amended by
this- Act shall apply to every investigation perding 1mmed1ate1y béfore’
the commencement of this Act, if the period of detention of the accuséd’
person, otherwise than in the custody of the police, had not, at such
commencement, exceeded sixty days.

15. In section 182 of the principal Act, in sub-section (2), after the
words" “by: the first marriage”, the words«f;: or the. wifé:by >the first
marriage has taken up permanent residence after the commission of the
offence” shall be inserted. '

SV

16. In section 196 of the principal Act, in sub-section (2), for' the"
words “a cognizable offence”, the words “an offence” shall be substituted.

3
a f

17, In sectlon 198 of the pr1nc1pa1 Act in paragraph (c) of the prowso '

to sub-sectlon (1),

C# (1) for the word and ﬁgures ‘x“sectidn-5494”,i"the - WOL
figures “section 494.or section 495" shall be substituted; =7 ¢

and

(u) after the Words “mothers ‘b theri_or sister”, the words
K3 h' the Téa “hi ! v “other: person related to

18. In section 208 of the principal Act, after subksection?i£2);-
followmg sub- sectlon shall e 1nserted namely T e

“(3) The State Government may, by notifi¢ation
power any Maglstrate to exercise the powers conferred by sub-section
S iR etatifh to’ any offtéRes witich 1 compo"ndable under YBétion
320 or any offence punishable with imprisoninéiit for & térm’ not
exceeding three months, or with fine, or with both where the Magis-
trate is of opinion that, having regard ito the’ifaets saridrcircumstandes
_of the case, the imposi_tion of ﬁne o_nly Wou}d meet the ends oﬂijr\ustice.”.

19. In sectlon 209 of the prlnclpal Act for clause (a) the followmg
clau e shzﬂl be substlt' "ted namely 2 *

S{ievs

i’f“(a) c@mmlt after 'éomplymg with th@*pnom 15 .0 section:207
or section 208, as the case may be, the case to the Court of Session, and
sub;egt to the provmmns of thls Code. relat,mg to ,,_ball,_ remand the

mmltm has Been m e

P & R P s 1

e ;taken doWn in the’
_ ?'Egn his dlscretl

" of & narrative but the pr 1 {
4 Law—b52, T '

' 'tak‘

§plecially eth- 5

; form '

Amepds. -
MET . 0f
section
167 to
apply to
pending .
investi-- .
gations,"

Amend-
ment of
section
182,

Amend- .

" ment of

section
196,

Amend-: .
ment of
section

198,

Amend-
ment of

Amend-
ment of
section
209,

Amend-
ment of
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. down; or eause::to: b taken:down .any: part @f such evrdens:e in the
form of question and answer.n . . . Ll e I

Amend- 21. In section 293 of. the. principal ‘Act, in clause (e) of  sub-section
ment of (4), after, the word “Director”, the words Deputy Dlrector or Assmtant«
section ”

293. Dlrector shall be inserted. : :

Amend:; 'v

22, In section 297 of the principal Act in sub-section (1), for ¢l clavse

Ismeec:;lito::f-- (@), the following clause shall be substituted namely:—

297' R e c - 3 . . -
*“(a) any Judge or any Judicial or Executive Magistrate, or'ic -

Amend- 23. In section 299 of the principal Act, in sub-section (1);:after the

:;i?i*h :t words “competent to try”, the words “ or commit for trial,” shall be

299, -~ . inserted.

Amend- i 24 In section 309 of the principal Act, in sub-section (2), after the
me?_t) of second proviso, the following proviso shall be inserted, namely:—

section S TR o Coe _ N

309.

“Provided also that no adjournment shall be granted for the’
~wpurpose. only of ‘enabling, thie accused person to.show eause -against
the sentence: proposed to be imposed-on him.”, : '

L5

Amend- 25 In sectlon 320 of, the ‘nmpal Act m the Table unde(r sub -gection
ment of (1), in column 1; for the word.. “Defamatlon " the words figures and. brac-
gggt:on kets “Defamatlon except such cases as are specified against section 500 of

the Indian Penal Code in column 1 of the Table under sub sectlon (2)’

<=4 shall be substituted.

45 of 1860,

26. In section 323 of the pr1n¢1pa1 Act the followmg shall be mserted
at the. end namely. TR e L -

section R
326, S E I
, f‘,and thereuron the provi
commitment so .ma,dg” O
Amend- 27 An sectlon 326 of the prmmpal Act—- _ R T P
ment of . . :
3;re;gtion (z) in sub-sectlon (1) for the word “Maglstrate” wherever it

occurs, the words “Judge or Maglstrate” shall be subst1tuted

(zz) in sub sectlon (2) for the words “from one. Maglstrate to_:_,_
NS another Magistrate”, the words “from one Judge to another Judge
E f‘:tor {frome one. Maglstnate;to anothengglstrate’.’.shall_,tb_e substltuted

Amend-
ment of

e o ., against \any,other persqn_c.onw.ct-.ed at the;.sam% trl,al” Shall belsubst,.ltut%d-

e

29..In section 377 of thek prmc1pal Act in sub-sectmn (2), for the

Amend-

ment of ¥ g i % ‘ nioagyy werd
section words ‘th Ceqtr vernment may ect”, the words’ the e Central

37, Government may also ‘direct” shall be substituted. = 7'




1ng sub-sectl‘ n shall be 1nserted na
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30::In: section :378 .0f :the ‘principal Act, in-sub-Section: (1), the follow-
Ing shall be inserted at the end, namely:—

“or an order of acquittal ;passed by :the Court of Session in revi-
sion”,

31. In section 428 of the iprifcipal Act: affel*the words “sentenced to
unpnsonment for:a texrm”, the words “, not bemg imprisonment, in default

_____ i __'::_ N S R ):'\1 -

32 After sectlon 4-.33 of the prmmpal Act the fOHOng sect1on shall be
inserted;namely:— . .= Lt Y. RS :

“433A° NotW1thstand1ng anythmg contained: in sectlon 432, where

a senternce of imptiséninent §or lifé i§ imposed oft coriviction of a person
. for an, offence for which.death. is one of the punishments provided by
law, or where a sentence of death, lmposed .on..a person has. been; com-
muted under section 433 into one of imprisonment for life, such person

shall not be released from prison unless he had served atiledstifouirteen
. years {,g_f,,_i’rnprisonment.”,

33. In seetion:468 of the: principal:Act; after:sub-sections: (2) “the follow-
ly:—-

: “(3) Fer the purposes of thlS sectloﬂ he; enod of llmltatlon in
relatlon to offences which may be tried. together (shall be, determined

W1th reference to the Voﬁ‘ence wh1ch 1s pumshable w1th the more ‘

“Ynen,

;Assenllbly of a State” shall be subst1tuted

(ii) for the word “requines”, thieiword “permits” shall be sub-
stituted.

35. In the Second Schedule;fp the prgnc%p%l Act,—
(i). in Form No.. 34—— B

, (a) in the. headmg, for the word Maglstrate”, the word
“Court” shall be substltuted . .

(74) in Form No 41 for the brackets words .and: ﬁgures “ (See
sectlon 386)”, the brackets words and ﬁgu.res # (See sectlons 386, 413

ol i) w
sect1on 4L4)” the brackets words and ﬁgures
414)" shall be substituted;

Amend-
ment of
section
378.

Amend-
ment of
section
428.

Insertion
of new
section
433A.

Restric-
tion on
powers
of remis-
sion or
commut-
ation in
certain
cases.

Amend-
ment of
section -
468,

" Amend-

ment of
section-
478.

Amend-
men{ of
the ‘
Second
Schedule,
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namely —

e A I “FORM No, 4aA T In el s ’

BOND FOR APPEARANCE OF OFFENDER RELEASED PENDING REALISATION OF FINE

CWHREEAY T (nfme) mha 'tant ef (place), Have! bad

thereof to undergo 1mpr1sonment for - ; and whereas the
' .. Couri:’has been:pleased to order my. release on conditioniof my

dates), namely: —

T | hereby bind, myself. fo.appear. before; the; Gourt of -
at ~.0clock on the. iollowmg date -(or.dates), nam

“and, in caSe‘of makmg default herein 1 Bmd myself to forfelt to
‘ Government the sum of rupees SR :

f ;Dated, ,thls

day fof -

" (Signature).

wotic o o \WHERE; A: BOND (\WETH; SURETIES ‘I8! "ro;éBE: EXECUTEH-ADD-—“

“thit e wﬂiraipp:earffbefare; thie“Court of'
' or dates), namély Do e el

‘oh fhé féllowmg

.and, in.case o:E’ hl$ makmg defaplt,  therein, .we. bind ours
]omtly and severally to  forfeit to Government the’ suy
rupees

of whovie T BYRQRNE Nox4@ww: ™ w0 0 ol i
WARBRANT OF ATTACHMENT TO ENFORCE A BOND
w R (geesectloni 446) dmecierl baeogme o o1 Ey
" To the Police Officer in charge of the police station at’ .

WHEP‘{EAS (ﬁame description and “dddress of person) has
failed to appear on (mention thé't écasion)- pursiiant to his recog-

bz cillzaneey-and-hias Aoy default forfeited.to. Go‘vernment the sum ot
pEes - (thespenalty  in: the bond).; and whereas the sald, (name

of person) has, on due notice to.him,:1 gl,led tQ: pay.: the said sum
_or show any suﬂiment cause Why payment should not be enforced

Hi-(fv): after: Eormy- No 44, the follemg Fonm shaIl be 1nsertéd,

tenced to pay a ﬁne of rupees ' " afd in-default'of  payrhert

executing a bond for my appearance on the following:date:(or::

We do hereby declare ourselves 'suretles for the ab'ove-named(!e

£
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rowvr No. 48

much of it as may be:sufficient -to. realise the amount aforesaid,
and to make return of what yo'u have done under this warrant

immediately pon it execution, “ 4 " °

Dated, this "'}‘I'*’"da'y‘ e e g

b

(Seal of the Court) (Signature).

i PO
B4 TR T

NOTICE 'ro SURETY ON BREACH OF A BOND:.

: (See section- 446) e

L1907, you became surety

A4

WHEREAS ofi the day of

o -for (name) of - (plaCe) that he- shOuldf ppear beforethis Court on

“the - dayof ¢ “and bound yourself in: default thereof
to forfeit the sum of "'r'upees “inito ‘Government; and: whereas
the said (name) has failed to appear before this Court and by

reason of such default you have forfelted the aforesald sum of
rupees

~ing 2y You are hereby required to pay the said penalty or show

cause within days from this date, why payment of the
said sum sheuld not he enforced against you.

Dated, this day of ST
‘(Seal of the Court)

{Signature).

::WHEREAS on. the _ day of - . 19 ., you became surety
- by a hand.for (na,me) of.. (place)., that he would. be. of. good beha-

i+ vieur for the peviod:.of: . and.bound yourself in:default thereof

to forfeit the sum of rupees to. Govemment and whereas .

_ the sald (name) has been convmted of the offence of (mention
hoa ¢

o ”th"‘“ oﬁ 1ce co ’Lsei )jfcomfnltted sthe you‘ becamei such surety,

e said. penalty of

or to show cause Wlthm _ ays why it

should not be pald

Dated, thls day of S , 19

(Seal of the Court)

(Signature),
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Pimmain cppeenrs o o o PORM NOw B0 e o

WARRANT oF ATTACHMENT AGAINST A SURETY S

(See section 446)

. To of S

WHEREAS (name, description and address) has bound himself
as surety for the appearance of (mention the condition of the
bond) and the said (name) has:made default, and thereby for-
feited to Government the sum of rupees (the penalty
in the bond); L e

This is to authorise.and require you to attach any movable
property of the said (name) which you may find within the
district of , by seizure and detention; and, if the said
- amount,.be .no_tzipald within. ..  days,,. to.sell.the . property so
attached; or so.much of it as may .be . sufficient to realise the
amount -aforesaid,- and ‘make return -of what you. have done
varrant. 1mmed1ate1y upon its;.execution. ;

%

Dated Ahis oo o
(Seal of the Court)

Y (Signature),

FORM No. 51

WARRANT OF COMMITMENT OF THE SURETY OF AN ACCUSED
PERSON ADMITTED TO BAIL ' i

(See section 446)

To the Superintendent (or Keeper) of the Civil Jail at

L

WHEREAS (name and déseription of surety) has bound himself

., as g surety for the appearance.of (state the condition of the bond)
and the said (name) has therein made default whereby the penalty
mentioned in the “said:‘bond has:been forfeited to Government;
and whereas the said (name of surety) has, on due. notice to him,
failed to pay the said sum or show any sufﬁment cause why pay-

© “rfieht should not be enforced against him; and-the same cannot be
'-‘*recoVered by attachment and . sale .of his movable: property, and
Has been made for his 1mprlsonment m the: Clvu Tall

(or Keeper):to: regeive. the aid (1

thig warrant and to keep him safely in the’ said Jail for the said
3( v of zmpmsonment), and” *to returh’ this wavm*ant w1th an
eridorsement certifying the manter: of 1ts executlon

Dated, this day of . ’ 19 |

(Seal of the Court)

(Signatured
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e .. . TFORM No. 52,
NoTice 70: THE PRINCIPALOF FOREEFTURE ‘OF BONDs 0- KEEP. THE PEACE

i B o  (See section 446) - g
| S To (name, descmptwn and address) " _
WHEREAS on the day of 19 ,you entered into
a bond not to commit, ete. (as in the bond), and proof of the

v forfeitire of "the “same ’has been g1ven before' e and duly
b 1ecorded :

FPoEwsnici o3 . KW x—':.t

o You are hereby called upon to pay ‘the’ ‘$aid penalty of
rupees " or to show cause before me within "~ ©* days
" "why payment of the sarne should’ not*‘be e"nf01 ced agamst you.
Dated, this  day of 19 . R
(Seal of the Court) -
(Signature),

PORM No 53
WARRANT TO ATTACH THE PROPERTY OF THE PRINCIPAL ON BREACH OF A BOND TO
AR * KEEP THE PEACE T e el
(See section: 446)
To (na'mr» anct designation® of Teltce ojﬁce'r) at the police
station..of = s Ea e e oy
.. WHEREAS - (Rme -and deqcmptzon) d1d on.the - day of ,

5 enter into.a, bond for the sum of rupees binding
; (as in the

'Th1s is to authomse and reqy1re yQu to attach by seizure
N movable p1'operty belongmg to the sa1d (name) to the value of

)

- 7 toisell the
prope‘fty So “attached, of' so “fiuch of' 1t ) may be” su{ﬁment to
';'reahse the same; and to make return of" what you have done
'“Z"Under thls Warrant 1mmed1ate1v upon 1ts executmn L

Dated, this " day of 19 .

{Seal of the Court) - e st
we 3 ods 1o (4SEgnature).
FORM No. 54

WARRANT OF TMPRISONMENT .ON BREACH/OF A BOND TO KEEP THE PEACE
s o (See sectlon 446)
To tne qupermtcndent (or Kee eper) of the f‘1v1l J all at

WHEREAS proo as been g‘ven before me and duly recorded
”thét (name wrid‘* ‘descnptzon) has dommitted-a breach onf the bond
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(name) has failed to pay ‘the said sum or to show cause why the

=7 said:sur shouldrnot be paid, although: duly:ealled: upon to do so,

and payment therepof cannot. be enforced by attachment of his

movable property, and .an order has been made for the imprison-

Vment of the said (name) in the Civil J a11 for the per1od of (term
of - zmpnsonment) ;

a1 Thls As to authorlse and require, you the sald ;;@ermtendent
(or Keeper) of the said Civil Jail to receive the said, (name) into

- your custody, together with this warrant, and to keep him safely

~ in the said Jail for the sa1d per1od of (ter “of zmpnsonment) and

. to return. this warrant W1th an endorsement certlfymg the man- -

ner of its execut1on

52

Dated, this ~ dayof ,19 .
 (Seal of the Court)

(Signature),
. e e ‘ FOI \/I No 55 _ ,
WARRANT OF ATTACHMENT AND SATE ON FORFEITURE 'OF BOND ¥OR GOOD
. BEHAVIOUR .

; : . (See section . 446): e
To the pohce oﬁicer in charge of the p011ce ﬁtatmn at

‘deSCmptwn and address): ‘did, on the

o, g1ve secu y by ‘boﬁd in he sum of
for the good beha k,“ame tc., of the

Whereas notice
ot

has been glveﬁ to the said (neme) calling Upo
cause Why the sa1d sum. should not be pa1d and”

so attached or'y §0 much of it: as may be, sufﬁele‘xa;,t to. reahse the
same, and to make return of what you have done under this
~warrant immediately upon its exeeutlon

Dated, this day of , 19

""" (Seab of the Court)
(Signature).
e RERLi
POV TIHEIT 0T 1o FORM NO 56
WARRANT OF IMPRISONMENT ON FORFEITURE OF BOND FOR GOOD BEHAVIOUR

(See sectlon 446

, give securlty By b@hd i the sum of

,‘9
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rupees for ‘th¥%good. behavigur of , (name, etc., of the

principal) and proof of the breach of the said bond has been given
before me and duly recorded, whereby the said (name) has
; forfeited to Government the sum of rupees , and whereas
: : A he has failed to pay the said sum or to show cause why the said
o " sum should nef be paid aithough duly called-upon: o do se, lahd
paymént thereof cannat b entoreéd by attachment of his movable
property, and an order has heen made for the imprisonment of
the said (name) in the Civil Jail for the period of (term of
imprisonment) ; e oo
This is to authorise and require you, the Superintendent (or
Keeper), to receive the said (name) into your custody, together
with this warrant, and to keep him safely in the said Jail for the
said period of (term of imprisonment), returning this warrant
with an endorsement certifying the manner of its execution.

, {g‘i” (’\r\""‘ kY oty
H

Dated this N day of 19 .

5
R ;;:‘".."“4 :

(Seal of the (‘()urt) x

TS 5 S Vi

ST E T N . T T

4 Law—-53



